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Hon'ble Shri V.K.. iiajotra, Vice-Chair man (A)
Hon'ble Shri Bharat Bhushan, Member (J)

Khalid Akhtar,

R/o 4/570, Firdaus Complex,
Nea r Hamda r d Naga r , A' A1 i ga r l-i.

(By Advocate- Shri M.

V 0 r s L! s

Siiarma)

-Appl ican t

Union of India through
1. General Manager

N o r t hi e r n Rail w a y
Headquarters Office,
Baroda House, New Delhi.

2- Divisional Rail Manager,
N o r t hi e i- i-i Rail w a y, A11 a hi a h' a cL

—p_ 0 v3. p o |-| cl e n t s

(By Advocate - 3 hi r i R. P. Agga r wa 1, f o r R-1
Shri Rajinder Khatter, for R-2)

QRDER„lQrall

HQalble„Shri„V^K^_Maiotra^_Vice-Chairmm„I.Al

JL

While wie liad hiea r d learned counsel of bot hi

sides at length, learned counsel of the applicant drew

our attention to Annexure A-il dated 12/15-5.2000

wihiereby thie oi'iginal select panel for prorriotioi i i i utri

Group "C to Group 'B" for the post of AEN against 70%

quota for the year 1998-2000 j^amended as one more name

among the selected candidates which has remained

unchallenged- Learned counsel at this stage sought

liberty to withdraw this OA so as to challenge

Annexure A—11 as well.

2 , OA is disrriissed as withidr awin wi11hi liberty

as prayed

(B h a r a t B hi u s hi ̂
Member (J)

(V-K- Majotra)
Vice-Chai rman (A)

cc.


